Oral Answers

RAJYA SABHA

Monday, :the 17th November,
Kartika 26, 1908 (Saka)

1986/

The House met at eleven of the clock
‘Mr. Chairman in the Chair.

ORAL ANSWERS TO QUESTIONS
Electoral Refoims

*181. SHRI ATAL BIHARI VAJ
PAYEE:}
SHRI LAL K. ADVANI:

Will the Minister of LAW AND JUS-
TICE be pleased to state:

(a) the details of the proposals for ele-
toral reforms that have been received till
date by Goverament from the Election

Commission and from different political
sarties;
(b) what is the progress so far made

with regard to each proposal;

(¢) on what date each proposal was
received; and

(d) if no action has been taken by
“Government as yet on and Of them,
‘what are the reasons therefore?

THE MINISTER OF LAW AND JUS-
TICE (SHRI ASOKE KUMAR SEN):
(a) and (¢) Various proposals have been
received from the Election Commission
and different political parties from early
seventies. It is not possible to detail
‘them all. But the latest proposals recei-
‘ved from the Election Commission which
-are under consideration of the Govern-
ment are set out in the statement laid
on the Table of the House. (See below)

(b) and (c) Major steps taken by Go-
.ernment in this regard is the enactment
»f Constitution  (Fifty-second  Amend-
X Act, 1985 with a view to curbing

& _43:. Ap amendent has also been
1. *" the Companies Act, 1956 permit.

+The ‘question was actually  asked
‘on the floor of the House by Shri Atal
Biharj Vajpayee,
1539 RS—1
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to Questions 2

ting company donations to politica]l par-
ties subject to certain conditions, A
preliminary decision has also been taken
. by Government to introduce electronic
voting machines in elections and a final
decision would be taken after consul-
ting the different politica] parties. As
regards other proposals set out in the
statement laid on the Table of the House,
examination by the Government is at an
advanced stage and it is proposed to

hold consultation with different political
partiés goon.
Statement
" PROPOSALC FOR ELECTORAL
REFORMS

1. Elimination of non-seriouts candidates

(a) Security deposit may be raised

ten times.

(®) A candidates who fails to gecure

20 percent of the valid votes polled may
bé disqualified,
{c) The minimum apumber of votes re-
quired for refund of security deposit
may be increased from oné-sixth to
one-fourth. )

(d) The facilities like priority allot-
ment of telephone connections, immuni-
ty from requisition of vehicles, sub-
- sidised supply of paper for printing pos-
ters etc. Will mnot bo available to
independent candidates.

(e) Part of the election expenses of
candidates sponsored by  recongnised
political parties may be met by the

" Government in kind through supp'y of
free electoral rolls, subsidization' of
time bought on AIR/TV according to
agreed normg etc,

(f) Nomination to be subscribed by
at least one proposal from each of
the component assembly constifuencies
in the case of a parliamentary election
subject to a maximum of ten pro-
poser, In the case of an  assembly
election ,nomination should be sub- .
scribed by at least one proposer each
from different polling areas subject to a
maximum of ten proposers.

(g) In the list of contesting candi-
dates and in ballot papers, recognised
National and State Parties would be
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ground together and their names would
be arranged in alphabetical orders first
and thereafter the nameg of the remain-
ing candidates arranged in alphabetical
orders.

2.Bar op cantesting elections from more
than two constituencies

No person should be allowed to con-
test an election from more than two
constituencies in a genera] election to
Lok -Sabha or Legislative Assembly or
in simultaneously elections to the Lok
Sabha and State Legislutive Assembly or
in case of bye-elections involving two
- of more seafs.

- 3.. Disqualification of persons with -
criminal records

. .Persong with proven criminal re-
cords and a shady past history-
sheeters .and persong those detention}
.. externment under N.S.A. ESS M.A.,
C.OFEP.OSA, F.ER.A., Goonda
Act (where in force), etc, has been ap-
proved by the Judicial Advisory Boards
~ constituted under the above Acts, etc.
to be disqualified from contesting elec~
tiong subject to taking adequate gafe-
guards for prevention of arbitrary use
of this power by the ruling party. The
term “crimina)] record” may be defined
in consultation with the political par-
ties.

A person convicted by a court in India
for any offence involving moral tur-
pitude shall be disqualified even if he
is sentenced for lesg than two years.
Conviction by the lowest court should
be treated as attracting disqualification
unless actually and finally acquitteq by
appellate courts.

4, Punitive measures to check disurban-
ces at election meetings.

Persons resorting to violence  during
election campaign including those who
disturb olection meetings should be tried
summarily and if convkcted should be

- disqualifivd,

to Questions
£
5. Fraudulens filing of nomingtion paper

: fro.m Kakatpyy Assembly. Constituency in
Orissa—Steps to prevent re

currences o
such cases s f

i Commi§sion has recommended to the:
Governmént the following steps:—

() In the case of election to par--
hamentary\_ " constituency’  nomination,
paper ghould be signed by atleast one.
proposer from each assembly segment

but, not exceeding 10 in number in
all. Similarly in the case of assembly
election, each nomination paper should.
be signed by one proposer from each

electoral part of the respective con-

stituency, but pot exceeding ten in num-
ber. in all.

) It should be obligatory on the
‘part of the candidate to furnish his-
photograph or one of his proposers
in case he ig presenting the nomination
form in the absence of the candidate.

(3) The photograph(s) furnished with
the nomination paper should be duly
attested by a Gazetted Officer of the
Central Government/State Government:
or sitting MP or MLA or MLC.

(4) The candidate or one of his pro-
posers who presented the nomination
form 'in the absence of the -candidate:
should be present at the time of the
scrutiny of nomination papers and the
Returning Officer should satisfy him-
self about ' the identity of the candidate.

To give effect to the above recommen-
dations, Commission has also suggested:
amendments to sections 33 and 36 of
the Representation of the People A=
1951 -and Forms 2A and 2B appender
the Conduct of Elections Rules, 196.

6. Booth-Capturing

The Commision had decideed to take
effective measureg t, nip this evil prac--
tice in the bud. Accordingly, it has been:
recommended to insert a mew  sectiom:
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135A to the Representation of the People
Act, 1951, somewhat .on the following
lines:—

135A. Booth Capturing

(1) A person shall be guilty of booth-
capturing at an election if he:—

(a) arms himself with lethal weapons,
scizes a polling booth or station, makes
the polling party surreader the ballot
papers, marks them with voting mark in
favour of a candidate of his choice and
fills up the ballot boxes with these
ballot papers;

(b) takes possesion of polling booth
or statipp and allows omnly his known
supportes to exercise their franchise and
drives away others;

(c) entertains polling officials  with
food, drinks, etc. and influences them
to act in 5 manner S0 as to subserve
his interest; or

(d) threateng any elector and  pre-
vents such elector from going to the
polling booth station to cast his vote.

(2) Any person guilty or an offences
under this section shal] be punishable
with imprisonmeny for a period which
may extend to two years with a mini-
mum of six months or with a fine which
may extend to two thousand rupees or
with both.

(3) An offence punishable under sub-
section (2) shall be cognisable and at-
tempt or abetment ghall also constitute
an offence.

A new section 10B has also been pro-
posed somewhat on the following lines:

10B. Disqualification for committing
the offences of booth capturing—If the
Election Commission is sat'sfied that a
person is guilty of the clectoral offence
of booth-capturing including attempt or
abetment there of mentioneg in section
135A of this Act, the Elect' on Commis-

{17 NOV.

1986] to Questions 6

sion shall, by order published ip the
Official Gazette, declare him to be dis-
qualified for a period of six years from
the date of the Order.

4

It hag also been suggested that if after
an enquiry the Commission is satisfied
that booth-capturing has taken place at any
polling station in  the constituency, it
should have the power to cancel the poll
in the entire constituency ang order ,
repoll.

7. Fresh Delimitatior of Constitarincies

The Constitution may be amended in
such a manner that while the totai num-
ber of seats allotted ty various States in
the House of the People and in the var-
ious  State Legislative Assemblies’ may
remain unaltered, the original position of
fresh delimitation of parliamentary and
assembly  constetuencies in each State|
Union territory  after every decennial
censys is restored,

8. Definition of Political Parties, etc.

Two main provisions are proposed to
be inserted in the Representation of the
People Act, 1951, namely:—

(1) to define political parties; and

(2) to empower the Election Com-
mission to make regulaticns to deal
with matters relating to the .political
parties such as:

(i) Compulsory
politica] parties;

registration - of

(ii) Compu'sory maintenance of
accounts and minutes, etc.;

(iii) Compulsory audit of accounts
of political parties by ap agency to
be named by the Commission;

(iv) Submission of periodical re-

ports the Election Commission and

(v) Connected matters.
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- SHRI ATAL BIHARI VAJPAYEE:
Sir, 'free and fair elections are the heart-
beat of democracy,
election procéss is getting vittated. It is
suffering four major ailments,
money power, musclg power, ministerial
power and media power, When 1 refer to
media power, 1 have government media
in my mind, Nothing has been dope in
thig regard, Even the recommendations
made by the Election Commission have
not been accepted by the Government.
The muscle DPower cap be rednced if
booth capturing is made g cognizable of-

fence, I have with me the report of the .

Election Commission which was submit-
ted by them jn 1984, They have devoted
a separate chapter on booty capturing and
they 83Y that the State of Bihar is the
area where booth captunng is very much
prevalent,

AN HON. MEMBER: It is in Gwalior.

SHRI ATAL BIHARI VAJPAYEE;
The people of Bihar have perfected them-

- selves in this. Gwalior is go match at all, .

(Interruptions) .

MR, CHAIRMAN: Shrj Valpayee has
accepted the defeat.

SHRI ATAL BIHARI VAJPAYEE:
And that also With grace,

May I know why the recommendations
eof the Eleetion Commission in regard to
booth capturing, in regarq to reduction of
election expenses, have not been accepted?
If the public funding is accepted and the
judgement of the Supreme Court in the
cgse of late Kanwarla] Gupta is accepted
by the Government and the expenses in-
curred by the party are also included in
the election expenses, it will go a long
way in reducing these lacunae in the elec-
tora] process.

May I know why the GovVernment is
tardy? Is jt 3 fact that the Government
has no political will because they have
developed 3 vested jnterest in the present
system and they want to perpetuate it?-

SHRI ‘ASOKE KUMAR SEN: The
hon, Membter 'aas answered the question
himself bat I do not accept the reply,

[[RAJYA SABHA|]

but in our country .

he has tried to adumbrate jn the House.
The Government js very serious, We have
already introduced this amendment in the
law regarding defections which will go a
long way towards ensuring free und clean
elections, We 'have also. amended the
Companies Act.

SHRI ATAL BIHARI VAJPAYEE:
Sir, he is only repeating what he has said
in the original reply.

SHRI ASOKE KUMAR SEN: Well, I
can gnly do so; I camnog repeat his words.

MR. CHAIRMAN: Mr, Minister, he
has raiseq threg points: ) W]xat are you
going t0 do about bopth-capturing, elec-

tion expenses and party expemses being

lncluded in election expenses? If you meet
these three points...

SHRI ASOKE KUMAR $BN: 1[I will
do that, Sir Abewt booth-capturing, we
are very serious aboy¢ eliminating this
system which Prevails in oertaim parts of
the country, pot in the whole country, X
am not going tp medtion the mames of
places where these have repeatedly occur-
red, The recommendations of the Election
Commission are being considereq by Gov-
ernment “and as sgon as we come g a
decision, we shall comsult the parties.

So far as clection egxpenses are concer-
ned, you will remember, Sir, some time
back the parties themselves thought that
the election expenses admissible
should be increased and the law vas
amended to that effect so that the original
limit was raised. Now the question is not
what expenses are t0 be made admissible,
but what expenses are advisible at the
time of elections,

. AN HON. MEMBER: What
State funding of elections?

about

SHRI ASOKE KUMAR SEN: .State
funding of electionis is a matter on
which all the parties are not agreed. If
the Election Commission says so, we
fhave to take 'a decision op this and yg
soon ag we take 3 decision we shal] come
to the parties The State funding of elec-
tions js something which is p very seri-
ous matter and a very difficult matter tor

to Questions 8

PR
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come 10 g decision to, It wil] involve so
many things, The questiop iS, whom to
fund, which parties gre mushroom parties
and thers ale many non-serious candida-
tes and their electiens tdo have to be fun.
ded. §o this is a matter to be studieq very
deeply and ag soon as our decisions are
arrived at, we are certainly going to come
to the parties, But 1 do not agree at all
that the Government is not serious about
it

SHRI ATAL BIHARI VAJPAYEE: Sir,
1 would like 10 come back to the question
of booth-capturing, A report was made in
1984 by the Election Commission. I woulg
like to quote from the report: “The Com-
ission would like to high light two major
problems, the solution for which brooks
no delay. These relate to booth-capturing
which is critica] in  certain Stateg like
Bihar and which shows & growing ten-
dency to spread to some of lme other
States”, Now we are at the fag end of
the year 1986, A by-clection is going to
take place in Banks and already appre-

hensiong are being expressed,  Election
Commission is not multi-member, the
Election Commission has no machinery

of ity owfi in the State, they have to de-
peng on the State Government, if the
State Government becomes partisan and
if the Government machinery is useq to
provide support and to ensure th, victory
of the ruling party candidate ..

PROF. K. K. TEWARY: These

baseless allegations,

are

SHRI ATAL BIHARI VAJPAYEE:
...how can the elections be free and
fair?

SHR1 ASOKE KUMAR SEN: Sir,
we cannot accept that we have not
accepted any of the recommenda-
tions ty counte, booth-capturing was
introduction ©of the electronic voting
system. One of the major reasons
given by the Election Commission for
this was that booth-capturing would
be rendered absolutely ineffective the
moment we start electronic voting
system.

SHRI LAL K. ADVANI: No.

[17 NOV. 1986]
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. ernment came into power, the

to Questions 10

SHRI ASOKE KUMAR SEN : Yes,
you read the report.

SHRI LAL K. ADVANI: I have
seen it. It wouid no doubt arrest it

some what.

SHRI ATAL BIHARI VAJPAYEE:
Sir, what will happen if the machine
is captured? .

SHRI ASOKE KUMAR SEN: It will
not record ahy votes. You ask the
Election Commission.

MR, CHAIRMAN : I has said, “one
of the ways”.

SHRI ASOKE KUMAR SEN: Any-
way we have accepted it.

SHRI ATAL BIHARI VAJPAYER:
We ate ipfavour of it.

SHRI ASOKE KUMAR SEN: As 1
said, merely introducing a penal pro~
vision in the Criminal Procedure Code
or the Election Law would not really
serve to eliminate this evil because it
has to be tackled at a different level,
because if they can capture booths
today and get away with it, if the law
is amended they will get away with
it, If any prosecution js launched,
there will be no prosecution witnes-
ses, there will be nothing to go t, the
court with, Therefore, it is not that
only by amending the law, making it
penal, it will be sufficiently countered.
I am not in agreewith with that. We
have to counter it by various means.
We are very alive to it. Coming as 1
do from West Bengal myself, T am
very alive to this issue.

SHRI NIRMAL CHATTERJEE: Be
cause of the 1972 experience ... (lnter.
ruptions). . ..

SHRI LAIL, K. ADVANI: Mr. Chair
man, Sir, immediately after this Gov-
firs:
principal policy statement made by i
was the President’s Address to the
Joint Session of Parliament, and



II Oral Answers

quote from the President’s Address

_which was made in January, 1985;

" to Parliament in January,

" particular

[

" this promise of holding

“Government ar¢ committed to g
clean public life. They intend to in-
itiaty wide-ranging  discussions on
electoral reforms with political
parties.” -

solemn promise made
1985, Sir,
during the last two years there have
been numerous questions-in this House
and the other House relating to ithis
issue and I have myself
asked as to what has happenedq to
discussions
about electoral reforms with which
the nexus “of clean public life is ac-

Now, this is a

‘cepted. You have evaded all the issues
. raised by my senior colleague

here.
But, so far as holding discussions is
concerned, even. on that score why is
the Government amiss for the last two
years? There have been several meet-
ings with the opposition parties, of
the Government, and on many occa-
sions I myself have raised this mat-
ter. I have written to -the Prime Min~
ister myself. Yet, there is not even a

" move towards discussing electoral re-

. .quate electoral

" forms. May T ask the Government to-
"~ day to come out categorically as to
~ when thig

discussion would take place,

which was promised i, January, 19857
Woulgd it be in time to ensure ade-
reforms  before the
mini General Elections which are due
in 1987 in five different States, or zre
we going to go ont drifting? Today -also
in your reply you have said, “We pro-
pose to hold discussions with the Op-
position soon.”™ How soon is this “soon’
of yours going to be? Two years have
already passed «ince this  promise of-

January 1985. Why have discussion
been held?
Secondly, I note that the Minister

took rtefuge behind the plea that the
opposition parties are not agreed on

ruMlic finding and,  therefora.  public
funding is not feasible. I have with
me a report from the Hindustan Times
quotine  Mr, Pratap

Vishwanath

[[RAJYA SABHA|] -

to Questions 12

Singh, the Finance Minister, The report
says: “The Governmeny Jjs considering
public  funding of  elections as
part of its drive tg enforce
"compliance of laws of the land
by industry and trade. Making this

announcement about what he admit-
ted to be the core of the problem of

. tax evasion, Union Minister Vishwa-

nath Pratap Singh tolg a specially
summoned meeting wit the press
that while he would not be able tg say
what was the system Government
would choose, we will have to apply
our mind.”

' Sir, this is a statement of Decemb-
er 21, 1985. That is also nearly one
year old so that the Government- it-
self is jp favour of public funding, I
beheve public funding is the principal
way in which we can deal with the

) problem of money power though it

may not be the complete solution:
you will have to tackle it in very
many ways. Why do you take refuge
and evade the issue and say that be-
cause the parties are aivided you are
not going to do it? From the financial
point of view also the Finance Minist-
er—the Leader of this House—is on
record that the Government is in fav-
our. What have you to say on both
these issues?

SHRI ASOKE KUMAR SEN: Sir, I
never said that the Government is
against it. I said, the parties are not
agreeable and the Government is con-
sidering the matter. That is precisely
what my colleague...

SHRI LAL: K. ADVANI: Which
party, I would lke to know. The
major parties are all in favour. At
least that is my information. There
may be one or two parties which may
be against it, but if the Government
is in favour there would be no - Giffi-
culty.

SHRT ASOKE XUMAR SEN: Sir,
as I said, as soon as we come to a
Yecision we are committed to 5 dis-
cussion. We are not evading a discus-
sion. Let us see the past. It is true
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that the President had, in his' Address,
The very firsy Address, said that we
‘wang a clean  election, we started im-
mediately with the anti-defection law
in which elaborate  discussiong  were
helgd with the representatives of all
the parties and I think it was, more
or less, done on consensus. Next is
about the other matter. The [Election
Commission itself had initiated a dis-
rcussion and on most of the issues
there has been no unanimity. Take,
for  instance, elimination of  mon-ser-
ious cand’dates. There has been no
unanimity . (Interruptions) ... 1 am
coming to the point about discussions.
About ban on contesting elections
from more than two constituencies
there is no unanimity. There are other
matters also on which there has been
no unanimity. But I am not saying
that the absence of unanimity wouid
prevent a consensus. We are bound to
have a consensus, particularly on major
issues like booth-capturing and other
matters which make the elections a
farce. We are absolutely determined
to root it out, Therefore, there is no
“question of not doing it. But how to
do it is a question. One of the me-
thods about which we are very sure
is the introduction of the electronic
voting machines. The Election Com-
mission is also very convinced about
it. We have seen the Jdemonstration,
how it will work. Switch off the mo-
ment there is booth-capturing. That
is so far as the electronic voting ma-
chine is concerned. I am convinced
myself ... -

AN. HON. MEMBER: What about
Banka?

SHRI ASOKE KUMAR SEN: I hope
you will go to Banka and stop it. 1
am not going to Banka now. (Inter-
ruptions) grq Fwew & qfeu fF sax
T W &7

Therefore, we are committed to dis-
cuss as soon as we arrive at our deci-
sion.

[17 NOV.
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SHRI K. MOHANAN: Sir, my eld-
erly colleague and statesman, Mr, Vaj-
payee taiked gbout these four points
of power. Regarding the muscle power,
money power and anything, we are
able to challenge the money power,
the media power and anything else.
But, Sir, thjs muscle power and booth-
capturing is something very difficult
to manage. He is concentrating on
that point. The hon. Minister also is
correct about this iooth-capturing,
this muscle power. Even in 1972 in
West Bengal also they have shown it.
We know how they have defeated
comrade Jyotj Basu by booth-captur-
ing in 1972. The elderly hon. Minister
is correct. So, this booth-capturing is
a very very serious issue. In this con-
text, I woulg like to know this from
the hon. Minister. Taking away the
ballot papers, ballot boxes and all
that are there. Even though we are
introducing the machine, they can
capture the machine also. But, I think,

_compared to the present system, it is

better. On certain aspects, it is good
to introduce the electronic machine
system. What prevents the Govern-

.ment? Sir in Kerala and Tripura on

an experimental basis this has been
done, and the result was so good.

SHRI ASOKE KUMAR SEN: Vtey
good.

AN. HON. MEMBER: The Congress
Party was defeated there.

MR. CHAIRMAN: Those Members

who interrupt will lose their chance to
put supplementaries.

SHRI K. MOHANAN: The specific
question is: what prevents the Gov-
ernment from introducing the electro-
nic vbting system:- at least in the com-
ing mini-elections for the five seats,

SHRI H. R. BHARDWAJ: Sir, I am
very sorry that now in this country
the CPI(M) is afraid of booth captur-
ing. We share the sentiments.

SHRI K. MOHANAN: In 1972 you
have done it. In West Bengal you
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fave defeated comrade Jyoti Basu by
bodth-capturing. :

SHRI H, R. BHARDWAJ: Sir, com-
rade Basu as any other citizen is entitled
to a free and fair election, But I am
very surprised that you share the senti-
ments that booth-capturing js an evil I
appreciate, and I enjoyed this,

Everybody knows, those who have 80t
s0me experience of elections, who have
started booth-capturing, A few parties are
known. I do not blame Vajpayee's
party because they have not learnt
this art. But the art has come from

" mome other parties. Sir, we are very

sincere.

1 thay also explain that booth-cap-

turing involves the elément ©f iftimhi-
dation. If you kindly look at the deti-
fhition of booth-capturing, as the law
says, booth-capturing involves several
congnizable offences, 506, 186, 353
all that. This is not the real thing.
The question is that they should de-
cide that they will not commit booth-
capturing, evefybody should decide,
and there the matter will end.

So far as the voting machine is eon-
cerned, my senior colleague just mow
- pointed out that Government has
come to the conclusion that the voting
machine should be introduced, and
we are going to discuss about it with
them very shortly.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE : Mr. Chairman, Sir, demo-
cracy in our ~ country has come of age
and is mature. )

MR. CHAIRMAN: Members will
take omly one minute to put a supple-

mentary.

SHRI MURLIDHAR CHANDRA-
"KANT BHANDARE: I come from a
State in which there is no booth-cap-
turing. I have also not witnessed use
of money power to the detriment of

and

[[RAIYA SABHA[]
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to°Questions 16

free and fair elections in- Maharash-
tra. What 1 am. worried about. is the:
non-serious candidates. In the last
elections, 1- have seen a ballot paper:
containing as many as 96 names oul
of which 90 were independent mnon~
serious <candidates and the ballot
paper even could not get into the bal-
lot box. Therefore, thexshort guestion
which I think is within ohe minute,
is if there is an agreément on hon-
serious candidates, why don't you.
conmre out with a decision? This is a
mattér where you should not wait for-
an agreement.

SHRI ASOKE KUMAR SEN: What..
happened was.that the definition of
noh-serious candidates was not agreed.
upon.—how many votes one has fo.
take, how many voles t0 disqualify
the man, on all these there was want.
of unanimify, but we are very certain
that this large number of non-Serious:
candidates makes: elections very very-
cumbersome, :

SHRI PUTTAPAGA RADHA--
KRISHNA : For some time there
have been public debates on the issue -
of doing away with the provision for
independents to centest elections. I
would like to know from the hon. Mi--
nister whether there is any proposal’
to ban the contest by independent:
candidates i.e. by nom:party catdidates.

SHRI H. R. BHARDWAJ: There is-
ng such proposal.

of} e wre : § o fafiees
qET ¥ W §Ig qOWr  Sigar
g & #r fedy foardr  ordf v
TEHE HEAH 58 & 2fF: —

- All those candidates ghould be disqualified

who demand seicession of anv part of the
country on the basis of religion or other--
wise; those who dispute particular areas,
State or Union Territory as a part of the-
Indian Union; all those. political parties
whose represerifation of 2ll sections of
people or the areas, Stats or
country  is not above one-fourth in thelt
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Tespéctive forums like the Budget Commit-
tee; Polls Review or the basic committees;
ang all those parties whose pre-election
conduc; and convassing is based only on
feligious propaganda,

SHRI ASOKE KUMAR SEN: This evil
was met by the 16th Cecnstitution (Am-
endment) Act when the Constitution made
it oBIig‘zitory‘ on any ‘intending cand date
‘to take the opath pledging -himself to the
‘sovereignty and in.egrity of India at the
time of filing nominations ang if he does
not do so, he wi'l be disquaiified automa-
tically,

SHRI CHITTA BASU: May I know
from the hon. Minister as to why he has
concentraied o the proposal made by the
Election Commission ie., the Statement
‘he 'has ‘made. ‘The question relates to the
comprehensive electoral rolls. The Gov-
ernment, as far as I know is committed
for that comprehensive e'sctoral reforms
and ‘for that purpcse several committees,
‘including the Joint Committee of the
House, also produced reports.

MR. CHAIRMAN: ©Prefaces must be
reduced.

SHRI -CHITTA BASU: I am just com-
ing, Sir. ‘I shall not take mwore than one
minute,

Therefore, there were other commiitees
also. When we are to tackie the question
of plectoral reforms ip the interest of
cleansing the polity, would the hon. Minis-
ter kindly assure the House that not only
the .recommendaticns made by the Elec-
tion :Commission, but al] ths proposals
made by the political parties and all com-
mittees made ip this behalf wil] also be
taken into consideration and a comprehen-
sive proposal from the side of the Gov-
ernment will be produced and consulted
with al] the political parties, 1 would like
to know  whether the Government is
agreeable to this proposal. Sir, if you
give me time, T have got a catalogug of
assurances made by the Government
right from the year 1969 about the com-
prehensive electoral reforms. I give only
one example ...

MR. CHAIRMAN. It is not necessary.
You have put it.
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SHRI CHITTA BASU : That is good.
The question is whether comprehensive
electoral reforms Wwill be there instead of

‘having that particular proposal made by

the Election Commission.

MR. CHAIRMAN: Mr, Bhardwaj the"
simple question is whether you will consi-
der only tha Election Commission’s recomy.
mendations or ccnsider ali the recommen-
dations of all the politica] parties,

SHRI H. R. BHARDWAJ: The Elec-
tion Commission has a method by which!
the Election Commission makes recom-
mendations to the Government I had the
privilege of attending various meetings with
Advani Ji and others on electora] reforms
in the crfice of the Election Commission
quite some time ago. The Election Com-
mission gives due consideration to the
views projected by variouys political par-
ties, After the consensus is emerged, re-
commendations, are made, becauge in
this country the political parties hold
different views on various matters.  Sir.
different philosophies and different views
on various matters. Sir, even ipn Various
matters ‘of national importance, there is
no unanimity in the discussions, Wher-
ever unanimity was ‘achieved, it was
always implemented. So what my senior
friend, Shri Chitta Basuji says may not
be acceptable to some of the other poli-.
tica] parties. But the FElection Commis-
sion is the proper forum  Where
the views should be projected and
from there th, suggestions come, Sir, if.
there is any specific suggestion tha Gov-
ernment wil]  consider jt and pass it
on to the Election Commisgion, There-
fore, Sir, . :

———

ANNOUNCEMENT BY CHAIRMAN

Welcome to the Australian Parliamentary
Delegation

MR. CHAIRMAN : Both of you please
sit down. T have ap announcemen; to
make.

We have with us this morning, seated
inn the specia] box, Members of the Austra_
liap Parliamentary delegation which ig cur-
rently on a visit to our country under the
distinguished leadership of  Honourable
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Mrs. Elaine Elizabeth Darling, M.P. The
other Members of the delegation are—

1. Hon’ble Mr, J. D. B. Dobie, M.P.
2. Hon'ble Mr, P. S. Fisher, M.P.

3. Senator the Hon’ble Richard K. R.
Alston.

4.Hon’ble Mr_ P. Duncan, M.P,
5. Hon'ble Mr. LR.S. Price, M.P.

On behalf of the Members of the House
-and on my own behalf, I take pleasure
in extending z very hearty welcome to
the leader and other -Members of the dele-
_gation and wish our distinguished guests
_a very enjoyable and fruitfu] stay in our
country. We hope thdt by the time they
leave us they shall have scen and learnt
more about our country and gur people.
Through them we convey our grestings
and best wishes to the Members of the
Australian Parliament.

©
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SHRI CHITTA BASU: Sir, in 1972

- there was a committee set up by the Par-

liament. They produced some report and

would this report not be considered by

the Government of India whep they for-
malate the proposals?

MR, CHAIRMAN : Yes, the Govern-
ment will consider everything. .. (Interrup-

tions). He has answered it. Please sit
down. Now Mr  Vithalbhai Motiram
Patel.

SHRY{ VITHALBHAI MOTIRAM PA-
TEL. Sir, may Iknow from the Minister
whethey theTe is any proposal pending with
the Gowirntnent regarding increase in the
security decposit by the contestants? Sir,
this is a very simple proposal. I do not
"know why the Government is hesitating to
accept this proposal.

SHRI B, R. BHARDWAI: Sir, this is

one Sf the proposals pending for conside-
-
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ration. But one must realise that in this
country there-are a lot of poor people and
any increase in thg security deposit would
really entail hardship to the poor people
rather than the rich and the influence of
the money power will not decrease and
it will only increase,

SHRI M. VINCENT : Does the existing
powers of the Election Commission have
provision to debar the political party which
disrespect the Constitution of India by
virtue of their party resolution? For
example burning of copies of the Consti-
tution. If not, will the Government have
any move tg provide such powers to the
Election Commission.

SHRI ASOKE KUMAR SEN : Sir, these
criminal acts are punishable under the
normal law, Therefore, there is no ques-
tion of Election Commission ‘taking extra-
measures for this purpose. If a person.

_is convicted that itself will bring some

disqualification.

= ST AR 1T : AT GHT-
o Y, § dgifs 7 g5 ame-
e i Y FiFT G AT §
B Al § ST geem A gfe &
QBT At g

ST Y ST ITFIAT I

G HIT WG qER AT Giq At
agl T2 qifedt A1 wy @ @ foay fa
T { PFQA I g o g
A 7 orelt s o@F | o wlaA @
¥ ag qour-wigw g fF 9 aeEdd
d@ & W@ gfaadr ar afwedz q,
TR D @ A gy aAeafor ar
TIX AAQ(A T FAC WY GO F
frg =e Yge  wu feg § faad
& ater ar fagre ¥ dadiy s faama
AT Tl § AW B gierar gy ?
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st Qo 70 ARG : HIATT S,
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e s § foe g5 § | SR
20 97 I myarET feu § AT ag ™
qv gedt ¥ Fw FL @ & woe
F1 FE GIA WGP g A A ATT HAT

g

PROF. C. LAKSHMANNA: Mr.
Chairman, Sir, under the existing constitu.
ticnal position there has been no fresh
delimitaticn of seats. Also thére has been
no rotation of the Scheduled Castes and
Scheduled Tribes seats, As a result it has
givep Tise to some problems. Therefore,!
woulq like to ask the hon. Minister whe-
ther the Government will consider the pos-
sibility of amending, jf necessary, the
‘Constitution So that without altering the
number of seats, there could be fresp de-
‘limitation of seats and also the rotation
-of Scheduled Castes and Scheduled Tribes
:seats.

SHRI H. R, BHARDWAI: Sir for this,
ramendment of the Constitution is not
necessary but there is 5 proposal pending
to go into the question of deiimitation and
sthat is what my Senior told and that will
tbe discussed with the parties.

SHRIMATI JAYANTHI  NATARA-
JAN. Sir, my question is about ensuring
free and fair conduct of the election and
the failure of several State Governments
ty cooperate with the Flection Commission
in enforcing Jaw and order. In that con--

nection the newspapers report say that the
Election Commissio, recommended impc-
sition of President’s and Governor’s rule
simultaneously with the npotification and
the report also says this was seriously op-
posed by the Opposition Tarties. I would
like to ask the hon. Minister as to what
is the stand of the Government iy this
respecy and jf it is considering accepting
‘the proposal.

[17 NOV. 1986]

to Questiong 22

.SHRT H. R. BHARDWAJ: Sir, this
proposition is now being welcomed
by BJP. 1 would like the entire
Opposition to give their views and
we will consider it,

SHRI JAGESH DESAI: Sir, one of
the proposals is to help the political
parties by giv'ng electoral rolls, It is
a very welcome step. At the present
moment, voter slip, indicating the
pame of the voter, age, his roll num-
ber, place of booth, poling tooth
nurnber, this work is being done by
211 the political parties and a lot of
stationery and time is wasted in it.
I would like to know whether the
Government will consider that voters
slip will be given by the Government
and no political party will be allowed
to send the voters card, Sir, if this
done, the major expenses of the elec-
tion can be met with this process.

SHRI H. R, BHARDWAJ: Sir, there
is no such proposal at the moment.
The hon. Member may send it. We
will get it examined.

SHRI N, E. BALARAM: Sir, since
we are thinking of introducing electo-
ral rolls, I would like to know the
attitude of the Government on the
question of proportional representa-
tion because now, the' present position
is though the ruling party has got
majority in the Parliament they are
in minority among the people. (Inter-
ruptions)

SOME HON’BLE MEMBERS: No,
no. (Interruptions)

SHRI N. E. BALARAM: That is a
history, From the very beginning,
from the independence days onwards,
this is the position, (Interruptions).
I did not finish my question,

MR. CHAIRMAN:
understands you.

The Minister

SHRI N. E. BALARAM: Sir, T am
raising 5 basic question, What is the
position of the Government on the

question of proportional representa-
tion?
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MR, CHAIRMAN: You ¥ ave raised
the peipt. Please sit “oun,

SHRI N. F, BALARAM: Perhaps
the Chail pnan hag understeod but the
MiniZrer should understand, (Inter-
suptions) Sir, I am not asking the

~Chair. He is getting up. What 1~ am
saying is that that is the best solu-
tion. If we want to save our demo-
cracy and I will be proud of it, pledase
introduce this, (Intermuptions). My
question is what is the position of the

Government on the question of pro-

portional representation?

gHRy H, R. BHARDWAJ: I must
1l the hon, Member that it he talks
right from the independemce days On-
wards, except Indian National Cen-
gress, there is no pelitical parfy on

this side which was in power of could

be in power because many parfies
hdve been born much later. - Seme of
the partiés have born

question of Indian National Congress
would not have heen in power, But
faig System Of proportional
tion was condidered at the time when
the Censtitution Was given to this
country and whetever it was thought
fit, it was given but if they are not
coming to power, this is not the solu-
fion, Make yourself pepular with the
people.

SHRI N. K. P. SALVE: §ir, as I
hearg the Law Minister reply...
(Interruptions).

SHRI N. E. BAIARAM: Sir, he can
say yes or me. He is simply evading
the reply. (Interruptions)

SHRI H. R, BHARDWAJ: There is
no proposal of the Election €eommis-
sion.... (Interruption). :

MR CHAIRMAN: Mr. Balaram, will
you sit down? You see, you should be
able to take certain things in good
humour, After all, what js wrong in
the Minister’s reply? You should not
get angry like this, Yes, Mr. Salve.

recently ie.
two to three years back. There is no.

representa- -
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SHRI N. K. P. SALVE: Sir as I~
Heard the Law Minister reply...

MR. CHAIRMAN: Yeu dont go -
into it again,

SHRI N. K. P, SALVE: Sir, I Was
led fo believe, I liope very wrongly, .
that in the major matter of electoral
reforms he is waiting for unanimity
among the opposition parties. 1 hope -
he is not waiting for unanimity among
the opposition parties because if they
were capable of a modicum of unani- -
mity, they would not have been in:
such shambles. I would like to know
from the Law Minister what is the re--
action of the Govérnment to this major -
thrust, We have been cartying a very
delicate manta's of democracy in this
country, and we have done very well
so far, But the stage has come where
the primacy of momey power has to be
curbed down ard curbed down very

«efficaciously and very effectively. There-

fore, ¥ would like to Know ffom the-
Law Ministey whether he is going to
wait ad infinitum.and ad nauseam for-
unanimity among the oppesition par- -
ties because that will never come; that

is a most{ fllusory thing, What is the -
reaction of the Governmen; tg this

very wholesomp and ver'y desirable -
measure towards electoral reforms— -
funding?

SHRI ASOKE KUMAR SEN: Elec-
toral reforms certainly is one of eur’
prior objectives. ..

MR. CHAIRMAN: He is asking ab~—
out public funding.

SHRI ASOKE KUMAR SEN: Abouf
public funding, that ~ matter is being
very seriously considered by the Gov--
ernment, It is a matter where we can-
not come to a decision so quickly, And
as soon as.we come to a decision  .as’
1 have already said, we shall consult
the different pelitica] parties on - the
matter.

MR, CHAMRMAN: Next question.




